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beard Shri S.J.,Nanda,Le3U1ed unse1 for the 

Applicant and hri A.K.BOSe,iearfled SiOr standing 

Counsel appearifl'; for the Respondents and 1,.aqe also 

perwsed the pleadings. 

In this Original Application, the Applicant 

has prayed for a direction to the RespOfldts to consider 

the case of the petitioner for the post of EDtL2 by 

way of compassionate appointment by relaxing the minimum 

educational ruR1ification and also to quash the notification 

under nneu re-4 th rough which applications have Deen 

invited for filling up of the yost of EDMC-I,3adasilinga 

3 ranch rost Office. 

resondents have Eiled counter and applicant 

has filed rejoinder. 

pt r the present 	rpose, it is not necessary 

to go into to,-) many facts of this cse.Admittedly, the 

ap1icant's fathe'wLO was wo rking as EDM. in 3adasiLiflca 

3 ranch post Office.pass& away in harness on 16.11.1998 

leaving oehind the widow and six ohildri of which the 

Tpplicantis the eldest son.Aftet the death of the 

lather of applicant, according to the applicant he worked 

as EDMO from 1.1.1999 to 3O.6.1999.Resofld1ts in their 

counter have denied that the applicant h1 worked as 

EDMO from 1.1.1999 to 30.6.1999.They have on the contrary 

stated that the other EDMO of that BC was asked to 

take leave from his post and worked the post which 	fell 

vacant due to the death of the i;plicantl s father.ACcordirlgly, 
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IV 	E1)MC-2, of Badasilinga E30,Shri p.i<,sahu, acted as 	M-i 

i.e. the post held by the father of the Applicant from 

1-12-1993 to 272-1999.App1icant has worked as substitute 

of hri p.i<.Sahu in the 	post of 	MC-.II from 1-12-1993 

to 30-6--1999.These avermerits of the Respond'its regarding 
in the p t of EDMC- 2, 

the actual dates of working of apticant as suoscitute / 

has 	not oeen denied by the 3pplic ant in his rejoinder 

In viJ of this, we accept the aver1t mdue oy the 

Respondents with regard to the days of working of applicant 

as substitute of p.k.Sahu,M2,in the manner noted by 

U s ear1ier.The applicant's case was pcessed for 

compassionate appointment but oefore 	the Circle Relaxation 

Committee could take a vi.i ,the aplicant had approached the 

Tribunal in this O.A. The other admitted 	j 
is that for 

A 
the post of EDMC,the minimim educatinnal quaLification is 

c1assIIpass whereas the applicant has passed class -vi. 
The Departmental instructions provide relaxation of 

educational ualiflcation only in respect of widow Or wider 

and not in respect of othe- dependents of the deceased 

ernployee.In vii of this,we hold that the LJral er of applivant 

fo r a di rec tion to the 	Depa rtwen ta I AU tho ri ties to relax 

the educational qualification can not oe considered oy us 

at this stage, since the 	CRC has 	not take a decision in 

the rnatter.Departmentat ReSpOflcits 	V€ stated in thd. r 

counter that the widow of the deceased emp1o,ee was asked to 

submit the income certificate,which has not oe'1 suomitted. 

They have specifically mentioned that after submission of the 

Income certificate the C -as e will Dc considered by the CRC. 

Learned counsel for the applicant relies on the letter at 

Afln(Ure-5 in which he was asked to give his willingness 
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to work as EDMC.In this letter it has 3een mtioned tht 

the hiinirrLlm educational 0ualiflcation for the 	MC is 

clss-II pass.It is subi-litted by learned counselfor the 

applicant that inspite of the aoove requirement of the 

minimum educational c.ilificatin, applicants willingness 

has oeen asked for.It itust be taken that offer of appointmit 

has Deen made and that too by relaxing the educational 

qualification we are not prepared to accept the aoove 

contention oecause this letter has oeerl issued prior to 

meeting of the CRC for the purpose of processing the papers 

and it is Customery at this stage to get the willingness 

of the person concerned *.o work in the post.Annexure-5 

is simple a letter ootaining willingness of applicant for 

)eing considered for the pOSt of EoMc.2hjs can not oe 

by any stetch of ima4nation, said to be an offer of 

appointmt.As the Respondents have stated that the case 

of applicant will be considered by the csc we disse Of 

this OA with a directinn to the applicant that within a 

period of 30days from the date of receipt of a copy of this 

orderhe nust furnish all necessary and wanting documents 

to the Departmental ,uthorities ard within a period of four 

months thereafter, the CRC should take a view on the question 

of granting Compassionate appointment to 	the applicant. 

We also make it clear that in case witriin the period,menzioned 

aoove, the documats are not furnished by applicant, the CRC 

shall consider the candidature of appiicant on the .asis of 

the materials on record without giving any tu rther time,within 

the time period fixed by us. 
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with the above ooservations and directions, the 

Original Application is disposed of.No Costs. 
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